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The instances of extension of deadlines for the installation of pollution control
technology in thermal power plants since 2015 are as under:

1st Extension of Timelines: MoEF&CC vide Notification dated 31.03.2021
categorised all the TPPs in three categories (viz. Category A, B and C) specifying timelines upto
December 2022, December 2023 and December 2024 for Category A, B, and C Thermal Power
Plants respectively for SO, emissions and other than SO, emissions (PM, NOx, Hg). It also
included provision for penalty i.e. Environmental Compensation on the non-compliant units.

2nd Extension of Timelines: MoEF&CC vide Notification dated 05.09.2022 further
extended the compliance timelines only for SO, emissions upto December 2024, December 2025
and December 2026 for Category A, B, and C Thermal Power Plants respectively. It also
enhanced the Environmental Compensation (EC) for non-compliant Units of TPPs.

3rd Extension of Timelines: Recently, MoEF&CC vide Notification dated
30.12.2024 further extended the compliance timelines for SO, emission upto December 2027,
December 2028 and December 2029 for Category A, B and C Thermal Power Plants respectively.

(b) & (¢): In order to comply with the MoEF&CC notified emission norms, TPPs are using
pollution-control technology such as Electrostatic Precipitator (ESP) for meeting ‘Particulate
Matter (PM)’ emission norms, Flue Gas De-sulfurization (FGD) systems for SO, emission norms
and Combustion Modification for NO, emission norms. However, the extension of timelines
(mainly 2" and 3™) was only for compliance to SO, emission norms.

The major issues/challenges faced during implementation of FGD system (for SO,
compliance) in Thermal Power Plants are as below:

(1) Till the end of 2015 no SO, norms were applicable, thus FGD system manufacturing
capacity was almost non-existent in the country. FGD technology being new to our
country, there are at present limited vendors with limited capacity to supply and install
FGD components. Vendor’s capacity for FGD installation is about 16-20 GW per annum
(33 to 39 units) in the country and installation time is about 36 to 40 months which has
led to mismatch in demand and supply of FGD equipment, leading to escalating costs
and delays.

(1)) During the COVID-19 pandemic, the entire process of planning, tendering and
implementation of FGD was badly affected. It has also impacted the supply chain and
manpower availability.

(i11) India had manufacturing capability of 70% FGD components which has now increased
to 80% with the passage of time. However, it still depends on the imports from other

countries for technology, critical equipment and skilled manpower.
......... 3.
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(iv) The installation of FGD systems is more like a Renovation and Modernisation (R&M)
project which has distinguished difficulties in terms of conceptualization and design
challenges. Standardization could not be done as different sites have different
requirements like space constraints, lay-out and orientation etc.

(d): The emission standards notified vide notification dated 07.12.2015 (and subsequent
amendments issued from time to time) have been prescribed considering various technical
aspects, including the domestic coal characteristics, Best Available Techniques (BAT), feasibility
for retrofitting of suitable pollution control equipment in existing Thermal Power Plants,
including international standards etc.

(e): In case of non-compliance of emission norms beyond the specified timelines,
MOoEF&CC vide notification dated 05.09.2022 has prescribed the following Environmental
Compensation on the non-retiring Thermal Power Plants:

Non-Compliant operation beyond the Timeline | Environmental Compensation
(Rs. Per unit electricity generated)

0-180 days 0.20

181-365 days 0.30

366 days and beyond 0.40
sk sk sk sk skeoske sk sk
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GOVERNMENT OF INDIA
MINISTRY OF POWER

RAJYA SABHA
UNSTARRED QUESTION NO.1276
ANSWERED ON 10.03.2025

REPORTS ON THE STRENGTH OF HIGH TENSION ELECTRIC POWER
POLES AND WIRES

1276 DR. AJEET MADHAVRAO GOPCHADE:
Will the Minister of POWER be pleased to state:

(a) whether Government is aware of the incidents involving the collapse of high tension electric
power poles and wires in the country;

(b) the actions that have been taken so far by the Central Government, in collaboration with State
Governments of Maharashtra and Gujarat, to regularly assess the integrity of high tension electric
power poles and wires, given the incidents of collapse in these States; and

(©) the reasons for not requiring electrical companies to submit reports on the strength of high
tension electric power poles and wires?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF POWER

(SHRI SHRIPAD NAIK)

(a) to (¢) : As per Electricity Act 2003, distribution of electricity is a licensed activity and it is
the duty of the respective distribution licensee to develop and maintain an efficient, safe and
economical distribution system in its area of supply. Hence, it is the responsibility of the distribution
utilities to take measures required for operation and maintenance of distribution system including
checking the strength of poles/ wires of High Tension (HT)/ Low Tension (LT) lines to maintain
quality and reliable power supply in its area of operation.

CEA (Measures relating to Safety and Electric Supply) Regulations, 2023, specify safety
measures for construction, operation and maintenance of power stations, sub-stations, transmission
and distribution lines. The Regulations lay down the safety measures required for electrical
installations, overhead lines etc. in the country including the States of Gujarat and Maharashtra.
These Regulations are applicable to all electrical installations, encompassing electrical plants,
electric lines, and individuals or entities involved in activities such as electricity generation,
transmission, distribution, supply or consumption. The steps taken by State of Gujarat and
Mabharashtra are enclosed at Annexure.
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